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practices by our officers, and may I 
also know whether Government have 
any machinery to check corruption 
in the mat er of purchases abroad?

Shri Buraffohain: These Regional
Committees were not intended to go 
into the individual transactions; they 
were intended only to go into the 
existing procedure and to suggest
remedies to improve that procedure.

Shrl Gidwani: Have the Govern
ment received any representations 
irom the Indian merchants that the 
present policy of making purchases
should be revised and that the pur
chases should be made in India and 
in Indian currency from the Indian 
agents of foreign manufacturers, as 
this will result in the saving of a 
huge amount of foreign exchange
and also do away with the need for 
keeping purchase offices abroad?

Mr. Deputy-Speaker: It is a sug
gestion for action.

Shri Buragohain: I may reply,
Sir, that the Stores Purchase Com
mittee issued a questionnaire to 
about fifty trade organisations in the 
country. Their replies are being 
examined by the Stores Purchase 
Committee, and when the recom
mendations Of the Committee will be 
available to Government, these and 
other questions will be considered,

Shri M. S. Gunipadaswamy: May
I know who are manning these Re
gional Committees?

Sk(ri Buragohain: The London
Committee was headed by Mr. C. C. 
Desai. The other members were 
Mr. P. C. Bhattacharya, Financial 
Commissioner of Railways, Mr. 
Dharma Vira, Industrial and Com
mercial Adviser to the High Com
mission of India, Mr. P. V. R. Hao, 
Special Adviser to the High Com
missioner for India, Mr. K. B. Rao, 
Director-General, India Store Depart
ment, and Brigadier Partab Narain, 
Defence Cell of the High Commission 
of India, Lo îdon. The Washington 
Committee also was headed by Mr.

C. C. Desai and he was assisted by 
Mr. P. C. Bhattacharya.........

Mr. Deputy-Speaker: He need not
read all the names.

Shri Buragohain: They are all
officials. Sir, and the others at Wash
ington were our officials working in 
the U.S.A.

Shri V. P. Nayar: May I know whe
ther in view of the fact that thiŝ  
Government has lost hu«e amounts 
in the matter of purchase due to thê  
collusion of our officers with the 
suppliers.............

Mr. Deputy-Speaker: Order, order.
There is no use making a general ob
servation like this, ‘‘collusion of our 
officers'* and so on.

Shri V. P. Nayar; I do not meaa 
all officers.

Mr. Deputy-Speaker: I won*t allow 
it. After all a Government hag ta 
work with the machinery of officers. 
Such general aspersions should not 
be cast. Even the prior question was 
wrong.

Shri T. N. Singh: May I know if
these Committees have recommended 
lightening up of the procedure for 
purchases abroad, especially in 
London and America, and whether 
Government have made any changes 
in the procedure or tightened it up 
as a result of these recommendations?

SJiri Buragohain: Yes, Sir, it is 
true that both the Commit ees have 
recomnlended the tightening up of 
the present scheme of screening the 
indents before they are placed abroad. 
Government have accepted that re
commendation and are taking steps 
to implement it.

D isplaced Families in  U. P.
♦634. Prol D. C. Sharma: Will the 

Minister of Rehabilitation be pleased
to state:

(a) the number of displaced fami
lies, urban and rural, from West and 
East Pakistan that are settled in 
Uttar Pradesh so far; and
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(b) what rehabilitation benefits 
have been given to them?

The Deputy Minister of Natural 
Eesources and Scientific Research 
(Shri K. D. Maiaviya): (a) 73,797
families.

(b) Various types of rehabilita
tion benefits have been given e.g., 
gran; of land, rural and urban loans, 
allotment of houses and shops, facili
ties for education and technical and 
vocational training etc.

Prof. D. C. Sharma: What amount
has been spent so far on the rehabili
tation of these persons in U.P.?

Shri K. D. Maiaviya: The total ex
penditure so far incurred on housing 
is Rs. 506:23 lakhs. As regards train
ing I hava not got the figure, but I 
can give the number of persons 
trained, viz. 9,680. For urban settle
ment Rs. 32*57 lakhs of loan *aave 
been given.

Prof. D. C. Sharma: In view of
the large area available in U.P. may 
I know whether it will be possible to 
settle more families from East 
Pakistan in U.P.?

Shri K. D. Maiaviya; That is a 
suggestion. Government are always 
giving consid^ation to settle these 
persons.

M e Prime Minister (Shri Jawahar-
la! Nehru): Repeated attempts have
been made to settle East Pakistan 
families in other parts of the coun
try. There are areas in Central 
India and elsewhere. The real diffi
culty is in certain disinclination on 
the part of the East Bengal families 
\o go to these places. Otherwise—I 
cannot speak for Uttar Pradesh as 
such—but certainly in Vindhya Pra
desh and other places there are very 
fine areas where they can b^aettled.
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RBHABiLrrATioN Grant

*635. Sardar A. S. Saigal: (a) Will 
the Minister of  ̂ Rehabilitation be
pleased to state whether it is a fact 
mat Madhya Pradesh Government 
made a request for a further grant for 
rehabilitation of displaced persons?

(b) How much grant was given to 
the Madhva Pradesh Government for 
this purpose?

(c) How much of the amount of 
Rs. 35 crores expended by the Madhya 
Pradesh Government for giving loans 
to displaced persons for building 
houses and starting business has been 
recovered so far by the State Gov
ernment?

The Deputy MiiUsler of Natural 
Resources and SclentUlc Research 
(Shri K. D. Maiaviya): (a) Yes.

(b) An amount of Rs. 48 lacs has 
been sanctioned to the State Gov
ernment as loan for constructing 
houses and advancing housing and ur
ban loans 'o displaced persons. Be
sides, grants amounting to Rs. 1 *5 
lacs and Rs. 1*24 lacs have been 
sanctioned for expenditure on voca
tional and technical training and re
lief to unattached women, old and 
infirm, and their dependents res
pectively.

(c) The total amount advanced by 
the State Cxovernment on housing 
and other loans is Rs. 3,39,61,707. 
The total amount recovered from dis
placed persons up to the 31st Decem
ber 1952 is Rs. 7,62,872.
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